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Anniversary of Constn.
and Parliament

when a special postage stamp wag re-
leased.

1 must thank Dr Shankar Dayal
Sharma for having brought out such a
beautiful stamp—the Parliament House
1s shown n silver with blue back-
ground I have read very favourable
comments by experts

ot wew fagrdt Aokt (o forae):
g9 w1 §1 uF wdrq oy gy faar)

st gereta e (wAtgr) 2 oww
g9 %1 0F-0F @ o Ay

AW WEEY : T AR WY FY
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only on one condition that yoy will
keep 1t and not use 1t for posting!

The next function will be held n
the Central Hall Parliament House, on
the 26th February, 1975 in the even-
mg 1 woukl request you not to forget
If you allow I will keep the doors
closed because this 15 a very histori
moment and nobody should miss 1t
On that day the President will maugu-
rate the 25th Anmiversary of the Cons-
titution

The other itemg of the celebrations
during these two years will be pub-
lished 1 the Bulletin from time to
time

SHRI SHYAMNANDAN MISHRA
(Begusarai) Let there be no contro-
versial speeches, including that of the
President 1 am constrained to make
these remarks.

MR SPEAKER This is the General
Purposes Commuttee’s decision that I
have announced.

Re Arrest of 242
Anniversary of Constn.
and Parluament

12.35 hrs.
RE: ARREST OF sHRI RAM DEO
SINGH MP

ot vy fwd (smRr) AP A
FTaarguT’ of v 29 fag #Y frward
F a1t & #3 fofasor w1 Aifen faar )

MR SPEAKER I am examining
that

=t 7y fornd : gow wEEy W
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wive & o0 ame Y w9 & e
U @R

MR SPEAKER May I make the
position clear? As stated last time
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[Mr. Speaker]
the reasons should be given. This was
sent to the Government, ang very re-
cently I have received an intimation
from them that they have issued a cir-
cular intimating to all the State Gov-
ernments that this requirement should
be fulfilled. The notification is a very
recent one. That wag sent, perhaps,
by the Home Ministry. I think, that
is in the process of communication. I
will make 1t sure from the Ministry
again whether the States have already
acknowledged it ang that they may
alsv ensure that this 1s implemented 1n
its full implications. They have only
reiterated the earlier instructions.

SHRT SHYAMNANDAN MISHRA
(Begusarar): Would yoy also please
ask your office to compile the cases
of MISA involving Members of Par-
Lamen? It is a most extraordinary
measure and ig hberally used agamnst
Members of Parliament to prevent
them from doing their duty.

ot ug frad ;a3 fa 57 a1 a3 frax
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SHRI S M BANERJEE (Kanpur)- 1
‘had already wniten to you on the 17th
that I would like to raise an mmportant
matter under Rule 377 with your per-
mission.

MR, SPEAKER.
mv permission.

SHRI S M BANERJEE:
allow me only one mnute
1s going to be lost.

MR. SPEAKER" It shoulg be made
at the proper time,

SHRI S M BANERJEE: When I
raise a point of order, it ig not allowed

When I riake a submission, it is not
allowed

I have not given

Please
Nothing

FEBRUARY 18, 1975

Re, Arrest of
Shri Ram Deo Singh

MR. SPEAKER: I am not bound
to.

SHNI S. M. BANERJEE: Shall I
show yoy the record of the House?
You have allowed many things which
people said but you are not allowing
me.

MR. SPEAKER: It is an unpleasant
duty. It ig a thankless job.

SHRI S. M. BANERJEE: You should
ask the Minister of Labour and also
Shr1 D, P. Chattopadhyaya to make
a statement about the jute workers’
strike which is going on. Secondly, the
Agnipulture Minister should make a
statement on the strike which s going
on in the Fooq Corporation of India.
I woulq only request...

MR SPEAKER There 1s no point
of order,

SHRI S M. BANERJEE* Then you
allow an adjournment motion tomor-
row. Why don’t you allow a discus-
sion on the jute workers’ strike?

SHRI DINEN BHATTACHARYYA
(Serampore): It involves foreign ex-
change.

SHRI INDRAJIT GUPTA (Alipore);
It 1s not just like any other strike.
Please give ug an opportunity in some
form to discuss 1t properly on the fioor
of the House.

MR. SPEAKER* You do not histen
to me. I only said that though it
could not be exactly within the defini-
tion of adjournment motion, 1 can
allow you some other time in a duffe-
rent manner.

SHRI § M. BANERJEE:
failure of the Government

MR. SPEAKER: It can come in the
form of call atfention.

Shri Hiren Mukerjee.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I can quote Rule 56 to
show that the jute workers’ strike is
a fit case for an adjournment motion.
You, in your wisdom, allow the ad-
journment motion tomorrow. Already
three days have passed and you are
not allowing it.

It 1s the



